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IN. THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

‘- 0,A. No., 884/94, Dt., of Decision : 29-7-1994,

Mr. Devidas e. Applicant,
Us

1. The Sub=~(ivisional Officer,
Telscommunication, Armoor,
Nizemabad Di strict.

2. The Telecom District Engineer,
Nizamabad, '

3. The Chief General Managsr,
Telecommunication, Doorsanchar '
Bhavan, Hyderabad. ++ Respondents.,

Counsel for the Appliﬁant '+ Mr. K. VYenkateswara Rao

Counsel for the Respendents : Mr. N.R,Devaraj,Sr.CGSC.

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JUDL.)
THE HON'BL E SHRI A.B. GORTHI ¢ MEMBER (ADMN.)
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Qb NO.884/94 ' Dt, 29,7,94
X As per Hon'pble Shri A.V.Haridasan, Member (Judl,) X

The applicant who c¢laims to have been
engaged as a casuél labour under the rQSpondents
and disengaged with effect from 13,9,88 has filed
this apélication for a direction to the respondents
£o consider his case for reengagemeﬁt; and regularisation
under the scheme for reengagement and regularisation
of retrenched casual labourers, It is stated in the
application that he made a representatién to the
respondents for which £here is no response, When
the applicant@ionicame up for hearing on admiséidn the |
learned counsel for the respondents submitted that the
réspondentsumould consider this'representatidh\and
take an approniate decision within a time_stipﬁlated
by tne Tribunal, The learned counsel for the applicant
also submitfs that the abplication may be disposed

-

with such a direction,

2. Th fhé}ﬂight of the submission by the
counsel on either sidgwwe admit the‘application
and dispose of the saﬁe with a direction to the
reSponde;ts to consider the claim of the applicant

with reference to the documents in their possession



and t+o extend the benefits given to similarly

situated personi,to him alsg if Nis ivew - ' S

not

found to be genuine and if he is otherwise{gneligible,

No order as to costs,
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, , Member (Judl,) J‘ﬁ.
Dated: 29th July, 1994 ‘

{ bictated in Open Court )

ﬁ” ‘(@‘7%

DEPUTY REGISTRAR({J).

Sub Divisiomal Officer, Telecommunication, . _

Telecem District Enginesr, Nizamabad,
Chief General Manager, Telecemmunication,

copy to Mr.K.Venkateswar Rae,Advecate, CAT Hyderabad.
cepy to Mr.N,R.Davr2j, Sr.CGSC,CAT,Hyderabad.
copy to Ctﬁbrary,CAT,Hydarabad.

spare copye.
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